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Ishuar (Jiandra, 3/0 shri R^dulgrey OtJbbey
o 3. L-4, L aiock, Hari N'='j-^rj f.-jgy Ogl hi

Presently ijorking as
Lfiiour, T. No, 1561,

Sh? ' Sn ?t. 0rCA ^ c. »po t,
2« Sh, Sun 11 KufD ar^

S/o Shri Obv Ka ran j
Vf o A°*8 OsAshokNaggr.
Ghazi^sdjUp
Presently tjorking as

Labour, T.No. 2512,
3- Sub - depo t.

Central Ordnance Oepot.
Oalhi Cantt.

(By AduDcatej Shri K.K.puri )

jte rsus

Onion of India through
Secra tary,
fHnistry of Oefence.
South Block,
Neu Delhi,

P

$

cm tral ,min Istr, ti ve tsi bun al frim cip u ^
P.A.No.l943/l9Qd

Neu Ctelhii this the h'

WN'SLE HH. s.R. .yjpj. ^
f«N*aLE OR. A.-\/E0AVALLI W0^13eR(j)

« « ft « • Applicants.

'icer-in-Charge,
Army Ordnance crops Racords,
Post Box No. 3, Trifteulg heriy Post,
SecLn da rab ad-500015.

Director Cenaral of Dr-dnance Services,
Army Headquarters,
Sought Block,
OHg PO,
New ^3^1 hi-11 ,

• tXimcandant,
Sen tral Ordnance Depot,
Ctelhi Csntt,

5. Adjutant Generals,
13 Branch, Army HQ,
So u th B1 o ck, dHq po,
Hau Dalhi-ll •

*... fr pen dsn 13,

(By Advocates Shri adhgy pani(< ^

,"7-
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3Y HON *BL E F! R. S. R. ftPlQC, Ml C£ CHM AN ( ft) .

^plicants Impugn respondents® latter

dated 10,6,94 rejecting their claim for appo in'jn ant.

as Storekeepers u.e.F. 13,7,92,

2, As per Becruitrnent Rules (page 13 of Oft)

posts of store Keepers are to be filled 10^

by p romo tion.^an d 90'̂ by trf^sfsr Failing yhich

by direct recruitment. Applicants' case is that

t hey a re el ig ib 1 e to b s po in te d un de r

DR quota, Thay state that in accordf^ce yith

Adj# General latter dated 17 .1,92^stating

that no surplus staff ua re at present avail ?i^l8

to fill up the 2 vancancies of Store Kaapsrs

and releasing the tuo vacancies to Employment

Exchange fo r making direct recruitment^ they

applied for the posts of Store Keeper on 10,7,92.

appeared in the prescribed test on 13.7,92,

underuent medical exam. etc. on 5/6,8,9 2, but

despite that fchsy uers not issued 5ppointment

letters which was illaqal and arbitrary,

3, Rsspondon ts challsnga the 0 a an d

stgte that ths tests etc, teken ujers Irregular®

They state that the requirenent should- hav<= been

reported to AO C Records being the Qjn trolling

establislTinsn t of all Csntrally Ojntrollsd

Ci vili an Categories for Filling up .the r-o sts

on trans'^er basis as oer rRscruitment ftjles^=nd

the question of direct rBcruitment should have

arisen only if no staff were avail gsla thrcuqh
4-

ttran sf er mode, Sesides pointing out that the

b sn on direct recrultmant still continued to

-d.-
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operate, thay state fchgt the con tention"*^at

eligible caPdidatas were not avail abls in the

fegional Dnploymen t Exchanga uhich compsllod

the unit officer to restrict the tests only

to ttose ijDrking in the unit,ijas not realistic in

these days of high unemployment# It is stated

chat in Case the eligibls candidates were not

available in Ragional gnployment Exchgngs, then

the vacancies should have been rsrjorted to

SuipLus Cell.

4# IB have heard Shri Furi for applicants

and Shri Panikgr for re^ondents®

5# The Recruitmi^t ^fjles prescribe that

the posts of store Keeper ara to ba filled 10"^

by promotion^ and 90 f by tr=^isfer failing uhich

by direct recruitment. Adnittadly applicants are

cl aim ing in bn en t un da r the 90^ quo ta. Fo r

that, transfer is the first mo da , and it is only
if after full efforts are msde Umlcrtran sfer mo da

and none are available, that fchs question of

direct recruitment arises. The letter dated

17.1.92( Annexu re-l) nowhere states that despite
full efforts nonems available through trs^isfer
mode and hence direct racrui tmantais being resorted
to. Instead^this letter dated 17.1,92 tJks of

staff not being avail dole^, whi ch -toes not

mean that none uas available on transfer. That

apart the test held uas restricted to per.3ons

uoTKing in the deparbnent. Direct racruitosnt
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implies that members of the general public

ujould be p armi tied to take the test af ter uide

publicity*. There is merit in respondents^

contention that it is unrealistic to assune

that for a non-tschni cal postisuch as that of

Store Kseper eligible candidates were not

avail ?i)le through the Employment Exchange,

. Tha grounds taken by respondGnts are •

irrsfut?i3le « ^louing the Oa ;).puld mean denying

all those oho had a legitim ate right to app aaj.

for the direct recruitment and be con si fnted for

-appointment* Pie rely bacpuse they are not

before us, does not mean ua can iono rs "' •» r
A

legitimate rights 'and us therefore find

oursalues ungble to grant the relief p r.-yed

for by the applicants. The Oa is didnicoed.

No CO s ts,

( DS.H.UEOAl/ULI ) ( siti-il'J)
mETIBLRCD)

/ug/


